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 MR  SPBAKER  The  Howse  will  now
 tase  up  turther  consideration  of  the  follow-
 ing  motion  moved  Ly  Prof  S  Nurul
 digsan  on  the  7th  May,  193,  namely

 “That  the  Bill  to  esteblnh  and  =  incar-
 porate  a  teaching  and  aiidtuing  Unie
 seistly  for  the  hill  arvas  of  the  North-
 fastern  region,  be  taken  into  const-
 deiation  ™

 The  tame  left  tur  thes  Ballas  only  5S  minutes,
 and  so,  we  shall  have  to  pass  this  Bill
 today  Shu  M  C  Paga  miy  now
 continue  his  speech

 श्री  मूलचन्द  डागा  (पाली)  :  प्रत्यक्ष

 महोदय,  कल  मैं  इलाज  4  की  तरफ  शिक्षा
 मंत्री  का  ध्यान  दिला  रहा  था  जिसमें  कहा
 गया  है

 “Phe  objects  of  the  University  shall  be
 i0.  dissemmmate  and  advance  Lnowledge
 by  providing  instructional  and  research
 facilities  in  such  branches  of  learning  as
 it  may  deem  fii,  to  pay  special  atten-
 tion  to  the  improvement  of  the  social
 and  econome  conditions  and  welfare
 of  the  pzople  of  the  hill  areas  "

 मैं  यह  बात  समझ  नहीं  पाया  हे  कि  एक  यूनि-
 सिटी  वा  यह  लक्ष्य  कैस  हां  गया  कि  बह
 हिल  एरियाज  के  लोगों  की  सोशल  और
 टक् रानो मिक  कन्टीशन्स  को  सुधारने  की  तरफ
 ध्यान  देगी  ।  यह  एक्शन  कौर  यह  डूब ूटी  तो
 चैलफेपर  बेड  की  हैं  ।  इसका  बनिवर्भिटी
 पर  क्यों  डाला  जा  रहा  है  ?  मेरे  ख्याल  में
 किसी  यूनिवर्सिटी  कॉ  यह  ग्राजजेक्ट  नहीं  हा
 सकता  है।  हमारे  यहा  जितने  भी  यूनिवर्सिटी
 के  एक्स  बने  हुए  है,  उनमें  बही  भी  यह  प्रा-
 विजन  नहीं  होगा  कि  उसका  एक  लक्ष्य  उस
 एरिया  के  लोगों  की  सोशल  और  कोनों-
 मिक  कन्डिशनर  को  इम्प्रूव  करना  है  ।

 इस  बिल  में  कलाम  8  में  कहा  गया

 करे
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 “The  Visitor  shall  have  such  powers  as
 may  be  prescribed  by  the  statutues  ”

 लेविन  क्लास  25  में  कहा  गया  है
 “The  L  «cctutive  Council  may,  fiom  tone
 to  time,  make  new  0  additional  statutes
 or  may  amend  or  repeal  the  statutes
 refernd  to  im  sub-section  (1)  ~

 यूनिवर्सिटी  क  विजिटर  तो  गणपति  हांगे  ।
 इस  बिल  के  मुनाबाव  उनकी  पावर्ज  को  एक्स-

 क्यू टिव  कौसिल  करनेल  कर  सकेगी  |  इस
 का  मतलब  पह  है  कि  इस  बिल के  द्वारा  राष्ट्र-
 पति  की  तुलना  में  एक्जीक्यूटिव  कौसिल  को
 ऊचा  दर्जा  दिया  जा  रहा  है  |  मेरे  ख्याल  में

 यह  बरच्छा  नही  लगेगा  शौर  कांस्टीट्यूशनल
 भी  यह  बात  ठीक  नहीं  है  कौर  यह  नही  होना
 चाहिए  ।

 इस  बिल  में  रूल-मेकिंग  पावर  के  बारे
 मे  कोई  कलाम  नहीं  है  ।  यह  नहीं  हो  सकता
 है  कि  किसी  बिल  में  रूल-मेकिंग  पावर  की
 व्यवस्था  न  हो  सब  बिलों  में  यह  व्यवस्था
 जरूर  हाती  है  ।  रूल-मांग  पावर  के  बारे
 में  कहा  गया  है

 “The  general  prmeiples  on  which  the
 rule-inaking  power  is  based  are  that  the
 tules  and  regulations  should  be  lard
 before  Parliament  ”

 इस  बिल  में  कई  क्लासिक  में  लिखा  है
 "ज  में  बी  प्रैस्क्राइब्ड”,  लेकिन  इसमे  कोई
 अनाज  नही  है,  जिसमें  रूल-मेंक्रिग  पावर  की
 व्यवस्था  हो  1  किसी  भो  कनून  के  अधीन
 जो  राग  और  रिलेशन्ज  बताए  जाते  हैं
 व  सदन  थे  सामने  रखे  जाते  है  i  यह  बह
 जरूरी  है  1  जितन  भी  नानू ना  में  एमेडमेट
 कपि  गये  है,  उनमें  झूम-मिग  पावर
 क  बारे  में  कलाम  रखे  गये  ह  ny  लेगी  इस
 बिल  में  ऐसो  कोर्ट  इलाज  नदी  ह  तो  फिर
 इस  सम्बन्ध  में  जो  र्ट्ज  और  रेगुलेशन
 बनेंगे,  उनको  कौन  एग्जाम  करेगा  ?

 मंत्री  महोदय  ने  कहा  है  कि  यह  बहुत
 अच्छा  बिल  बनाया  गया  है।  लेकिन  इसमें
 यह  नहीं  बताया  गया  है  कि  एडमिनिस्ट्रेशन
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 [att  -मूलचन्द  डॉग]
 में  स्टूडेंट्स  का  पीसीपीए  क्या  होगा  t

 इस  सम्बन्ध  में  कोटी  की  रिपोर्ट  में  साफ  कहा
 गया  है  :

 “One  of  the  important  terms  of  reference
 of  the  Commitiec  relates  to  the  question
 of  participation  of  students  in  the  adiminis-
 tration  of  the  university;  both  ‘in  aca-
 demic-and  non-academic.  matters.  -We
 have  earlicr  stated  that  in  our  view
 the  participation  of  students”  in:  the
 academic  life  and  affairs  of  the  university
 is  an  essential.  part  of  the  functioning
 of  the  university  and  the  concept  of
 university  autonomy  “has  been  “dis-
 cussed  in.a  previous  chapter.”

 लेकिन  इस  कानून  के  मुताबिक  जो-एन्डेमिक

 कौंसिल,  एक्जीक्यूटिव  कौंसिल  और  दूसरी
 संस्थायें  बनेगी,  उनमें  स्टूडेंट्स  का.  कोई

 .पार्टिसिपेट  नहीं  होगा  ।..  मंत्री.  महोदय

 अपने  भाषणों  में  भी  कहते  हैं  कि  स्टूडेंट्स  का

 पार्टिसिपेट  जरूरी  है  लेकिन  इस.  बिल
 में  कहीं  कोई  क्लोज  नहों  है.  कि  एडिनिन-

 दूँ शन  में  स्टूडेंट्स  किस  तरह  पाटिसिप्रेट

 करेंगे  |

 इस  बिल  की हर  एक.  क्लास  में-  गलतियां  हूँ
 और  इस  बिल  के  विभिन्‍न  'प्राविजन्ज़

 की  डीप  स्टडी  होनी  चाहिए  ।  में  फिर

 कहता  हूं  कि  इस  बिल  को  जाये  कमेटी  द्वारा
 विचार  करने  के  बाद  डस  सदन  में  लाया

 जाये  |

 आप  ने  कहा  कि

 “Any  dispute  arising.out  of  any  disci-
 plinary  action  taken  ty  the  University
 against  a  student  Shali,  at  the  request
 of  such  student,  “be  referred  to  a
 ii  buna  bs

 You  have  not  defined  a  tribunal.  What
 is  the  tribunal  ?

 कोई  डेफिनीशन  नहीं  दी  है  ।  आपके

 ट्रिब्यूनल  डिज़ाइन  नहों  किप  है  ।  ट्रिब्यूनल
 की  कते  क्रिकेट  करेगा  ?  आई  डू  नोट  से-

 वह  आपने  कह  दिया  कि  'एस मैन  चीलें  बी

 त्ञामिनेटेड  ।  लेकिन  चह  स्टूडेंट  “कब  तक
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 अपनी  अपील  कर  सकता  है  ?  देकर-  शुभ
 बीत  लिप्रिटेशन  दु  दिस  अगर  किश्ती

 स्टूडेंट  को  कोई  ग्रीवेंस  है  तो  फिर  जो  लीजिए-

 सेशन  में  सबसे  बड़ी  कमीःमालूम  हुई  वह  यह  ;

 Within  a’certain  period,  either'two  months
 or  three  months  or  १5  days;  no  time
 limit  has  been  ‘mentioned.

 Cl.  32:  “Every“employee  or  student  of
 the/  University  ar  .of  “a  College...
 not  withstanding  anything  contained  ?n  this
 Act  have  a  right  to  ‘appeal...’

 फिर  जो  लेजिस्लेशन  में  सबसे  बडी

 कमी  मुझे  मालूम  हुई  वह  यह  कि

 लेजिस्लेटिव  वाले  जो  हूँ,  लीगल  रिपार्ट-

 मेंट  वालों  को  साथ  बैठाना  चाहिए,  एजूकेशन
 डिपार्टमेंट  ने...  इसको  बनाया  है.  तो..  उन्होंने

 -बहुत  गलती  की  है  ।

 They  have  not  taken  the  heipsor  assist
 ance  from  the  legal  department.

 कुछ  चीजें  तो  प्रेस्क्राइब  पोतों  है,  वह  आप

 कर  «दीजिए  I  लेकिन  क्या  आप.  पालिसी
 “मटर  भी  उन  पर  छोड़  देते  हैं  ?

 There  is  no  mention,  They  can  appeal
 85  prescribed.

 a  आप  एग्जीक्यूटिव  एजेंसीज  को,  ऐड-

 मिनिस्ट्रेशत  को  इतनी  पावर  देना  चाहते

 हैं।  आप  देखिए  :

 “Notwithstanding  anything  “contained
 in  this:Act,  have  aright  to  appeal,  within
 such.  time  as,  may  be  prescribed...”

 में  न ेकोई  ऐक्ट  ऐसा  नहीं  देखा  ।  का

 Either  say.  30  days

 (3035-8  वाद  कहिए  कि-इन  दिल  फार्म

 ऐज़-.प्रेसक्राइब्ड,  कि.  आप  एक  कागज  पर

 लिखेंगे,  यह  लिखेंगे,  यह  इस  तरह  च्े  होगा  ।

 लेकिन  यह  भावना  उनको  ऐसे  हो  दे  दिया  ।

 बैठ  मिन्स  अपने  पालिसी  मैटर  में  भी

 We  have  given  powers  to  these  executive

 agencies
 और  .  लेजिस्लेशन  प्र  अगर  एग्जीक्यूटिव
 एजेंसी  हावी  हो  जाएगी  तब  तो  यह  लेजिस्लेशन

 #बनाता  ठीक  है?!  कि  हम  सारा  5  ही  इस

 तरह  दे  दें  कि  ऐज  म  वी  प्रैस्क्राइब्ड  |
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 By  sbese  two  or  three  words,  you  cap
 give  powers  to  the  exccutlve  agencies

 फिर  बलाक  38  देखिए  :  “No  suit  or

 legal  proceeding  shall  lie  against  any
 officer  or  employee”

 जो  रिप्रेजेंटेटिव  हो  कर  भाए  है  यूनि-
 वर्सिटीज़्  मे  उनके  खिलाफ  मुकदमा  बन

 सकता  है  ?  What  will  happen  to  those
 universities?  Vhat  will  happen  to  the

 executive  council  ?

 You  arc  defending  any  employee,  officer,
 but  what  about  those  persons,  those  councils  ?
 When  you  say  “No  suit  or  legal  proceeding
 shall  lie  against  any  officer  or  employee
 of  the  University.

 Becaue  you  have  defined  university.

 तो  यह  तो  आपका  क्लास  38  है,  38
 के  अदर  भी  आपको  मालूम  नहीं  है  कि  आप

 प्रोसीडिग्स  किन  के  खिलाफ  ला  सकते  है  ?

 इस  के  बाद  में  इस  ऐक्ट  के  अन्दर  एक  बात
 आप  को  बताऊं,  मे  न ेकल  भी  कहा  था  —

 Then,  what  will  be  the  procedure  for
 the  Visitor  2  He  will  appoint  a  Vice-
 Chancellor;  he  will  appoint  a  pro-
 vice-chancellor  and

 उसके  लिए  कोई  गाइडलाइन  नहीं  है  !
 आज  भी  इस  बात  का  झगड़ा  है  कि  आप  किसी
 को  ब्राइस  चांसलर  नियुक्त  करना  चाहें  या

 टीचर  के  लिए  एग्जीक्यूटिव  कौसिल  को  क्या
 गाइड  लाइन  है  ?  देयर  इज़  नो  गाइड  लाइन  ।
 जब  कोई  गाइडलाइन  नही  है  तो  मैने  जो
 रिपोर्ट  पढ़  कर  कल  सुनाई  थी  उसमें  लिखा
 था  कि  हम  एक  बड़ा  अच्छा  बिल  ला  रहे  हैं
 लेकिन  इस  सारे  बिल  ,को  देख  लीजिए,

 स्टेच्यू  जो  आप  बना  रहें  है  :

 “No  teachef  shall  be  recalled  except
 on  the  recommendation  of  the  Selection
 Committee  constituipd  for  the  purpose
 in  the  manner  laid  jdown  in  the
 eriinsgce.”
 What  kind  of  teacher  ?

 46)  Rate  .  oor
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 कैसा  टीचर  लेता  चाहते  हैं।  सारी  सानी-
 बादामी  किस  तरह  से  फ़ॉक्स  की  जाएंगी  ?

 एवेरी  बिग  मू  हैत  ले फूट  ।  मैं  समझता  हूं  कि
 आपका  जो  यह  बिल  है  उसमें  यह  भी  एक
 झगड़ा  है  कि  कालेज  का  जो  आपने  कलाल
 दिया  है  उसमें  झगड़े  को  हटाने  की  बात  आप
 के  दिमाग  में  है,  ठीक  बात  है

 “No  college  ए  institution  situated  within
 the  local  limits  of.  Fal

 ae  कम्पलसरी  एफ़िलिएशन  होने  का
 सवाल  नहीं  है  |  तो  यूनिवर्सिटी
 मे  कालेज  का  एफ़िलिएशन  नहीं
 हुआ  तो  बूनिचसिटी  किसि  तरह  बनी  ?  मुझे
 यह  झगड़ा  मालूम  होता  है  t  मैंने  इसको
 काउंट  किया  तो  मुझे  मालूम  पड़ा  कि  इसमें
 यह  भी  आपने  मेंदेट  नहीं  रखा,  उस  एरिया
 का  कोई  कालेज  हो  वह  एफ़िलिएशन  कराया
 ने  कराए  यह  उनको  मर्जी  पर  है।  तो
 उसी  एरिया  के  कालेज  हों,  उनका  एसी-
 लिएशन  न  हो  यह  बड़े  गई  का  सवाल  है  t

 इसलिए  मेँ  समझता  हूं  कि  इस  बिल  को
 फिर  से  चाहें  आप  सात  दिन  रखिए,  पन्द्रह
 दिन  रखिए,  आप  इस  को  एक  बार  फिर  वापस
 जांच  कराइए,  यह  मेरी  हम्बल  रिक्वेस्ट  है
 जिसमें  यह  न  हो  कि  थोड़े  दिन  बाद  आप
 अमे ंड मेट  लेकर  पालियामेंट  म ेफिर  आए  1

 शी  मधु  लिमये  (बांका)  :  अध्यक्ष
 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  ।  मैंने
 लिख  कर  दिया  है।  इस  वक्‍त  में  विधेयक  के
 आशय  पर  नहीं  बोल  रहा  हु  बल्कि  आपका
 निर्णय  एक  महत्व  के  प्रश्न  पर  चाह  रहा  हूं
 शिक्षा  मंत्री  ने  ..

 अध्यक्ष  महोदय  :  यह  आप  का  प्वाइंट
 आफ  आर्डर  है  ?

 भी  मधु  लिमये
 :

 जी  हा  ।  इस  पर  निर्णय

 कप  ही  करेगे  ।  नूडल  हसन  साहब  नहीं
 क्रम।
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 को  मधु  लिखने  :  बोलेंगे  बावे  में  ।

 मैं  तो  यह  कह  रहा  हु  कि  आप  इसको
 वापस  करवा  दीजिए  ।  इस  पर  भाप  निर्णय

 दीजिए  ।  अगर  मेरा  मुद्दा  आप  को  जचे  तो

 आगे  क्‍या  करना  है  यह  देखा  जाएगा  |

 में  आपको  ध्यान  नियम  सच्चा  70  की

 ओर  छीचना  चाहता  हु  ।  नियम  संख्या  70
 में  यह  कहा  है

 ‘A  Bill  sanvoluing:  proposals  for  ih
 delegation  of  \gislative  power  shall
 however  be  accompanied  by  a  memoran-
 dum  explaining  such  proposals  and
 drawing  attention  to  their  scope  and  state
 also  whether  they  are  of  a  normal  or
 exceptional  character”

 इन्होंने  इस  विधेयक  के  साथ  एक  मेमों-
 रेशम  दिया  है  भर  इस  मेमोरेंडम  के  अन्त  में

 कहा  है
 “The  delegation  of  legislative  powers  is
 of  a  normal  character  *

 अध्यक्ष  महोदय  :  यह  कहां  पर  कहा  है  ?

 शी  मधु  लिमये :  उस  के  अन्तिम  वाक्य
 में  भो पना रिक  ढंग  से  कह  दिवा  है  कि

 “delegation  of  legislative  powers  5  of
 a  normal  character”

 लेकिन  विधेयक  के  जो  प्रावधान  हूँ  उन
 की  ओर  यदि  आप  ध्यान  देंगे  तो  आपको  पता
 चलेगा  कि  वास्तव  में  संसद्  का  कार्य  क्षेत्र

 है  कि  सिद्धातो  को तय  करना  और  जो  तफसील

 है  बह  सिर्फ  कार्यपालिका  के  ऊपर  सौप  देता,

 पह  इस  का  आधार  है,  लेकिन  आप  इस  विधेयक
 को  देखिए,  इस  में  किसी  तरह  के  सिद्धांत
 निश्चित  नही  किए  गए  है  ।  इसमें  यह  कहा  गया

 है  जो  विजिटर  साहव  होगे  यानी  राष्ट्रपति
 यानी  कार्यपालिका  यह  तीन  साल  तक  मनमाने
 ढंग  से  सारे  नियमों  को,  स्टेट्यूट्स  को  बनाएंगे
 ओर  इन  स्टेट्यूट्स  की  व्याप्ति  इतनी  ज्यादा

 है  कि  उसके  अन्दर  कोर्ट  का  गीत,  एलजी-

 पटिय  हासिल  का  गीत,  दूसरी  स्थानो
 का  गीत  यह  सब  जाता  है,  ये  सारे  अधिकार
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 इन्होने  विज़िटर  को  भा  कार्यपालिका  को  वे
 रखे  हैं  -  कया  इस  संसद्  का  यह  फर्ज  महीं  है  कि
 जब  कोई  विधेयक  उसके  सामने  आए  तो  वह
 सरकार  से  निश्चित  रूप  से  यह  जानता
 चाहे  कि  इसके  मुख्य  सिद्धांत  क्‍या  हूँ
 और  जो  तफ़सील  का  काम  है,  वह  सरकार
 पर  छोड़े?  लेकित  इस  विधेयक  से  यह  पता
 ही  नहीं  चलता  है  कि  जो  नार्थ-ईस्टने-हिल-
 यूनिवर्सिटी  बनने  वाली  है,  जिसकी  मैं  भी
 आवश्यकता  समझता  हु,  उसका  ढांचा  क्‍या
 होगा  ?

 आप  इसकी  25वीं  दफा  देखिये

 32  ce)  (5)  Notwithstanding  anything
 cont  ied  in  the  foregoing  sub-sections
 the  Visitor  may  make  new  or  addtional
 Stut  ites  i  amend  or  repeal  the  Statutes
 referred  to  in  sub-section  (I)  during  the
 Puiiod  wi  thiee  yeais  immediately  after
 the  comnincement  of  this  Act

 ‘Provided  that  the  Visitor  may,  on  the
 expiry  of  the  said  puniod  of  three  years
 mike  within  one  yearfrom  the  date  of
 sucl  eypi  +  such  deta  led  Statutes  as  he
 May  consider  necessary  and  such  de-
 tuied  Si  tus  shall  be  lad  before  both
 Houses  of  Parhament”

 अध्यक्ष  महोदय,  इसमे  कई  धारामें  ऐसी
 है।  19वीं घारा  को  देखिए

 *  ihe  constitution  of  the  Court  and  the
 tuum  of  ofbce  of  its  Members  shall  be
 presciibed  by  the  Statutes.”

 20at  ara  को  देखिये -

 ‘20(f)  The  Executive  Council  shall
 be  the  principal  executive  body  of  the
 University

 (2)  The  constitution  of  the  Executive
 Council,  the  term  of  office  of its  members
 and  its  powers  and  duties  shall  be  pres
 cribed  by  the  Statutes”

 जहां  तक  स्टैच्यू  का  ताल्लुक  है,  तीन
 साल  तक  राष्ट्रपति  विजिटर  के  कर  में  अपने
 मनमाने  ढंग  से  काम  करेंगे  I
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 में  आपका  निर्णय  इस  बात  पर  चाहता  हूं
 कि  इंगलैंड  की  तरह  हमारे  देश  में  कोई  सार्वभौम
 सत्ता  वाली  सभा  नहीं  है,  संविधान  के  अन्दर  जो
 अधिकार  संसद  को  दिये  गये  हैं,  कानून  बनाते
 वाली  संस्था  को  दिये  गये  हैं,  उन  अधिकारों
 को  कार्यपालिका  किसी  भी  हालत  में  छीन

 नहीं  सकती,  तफ़सील  का  काम  कार्यपालिका
 को  दे  सकते  हैं,  लेकिन  संसद  का  काम  तो

 संसद्‌  करेगी  |  मैं  इस  विषय  पर  बहुत  विस्तार
 से  बोल  सकता  हूं,  लेकिन  इस  समय  संक्षेप  में

 ही  कहना  चाहता  हुं--यह  असाधारण  डेली-
 गैलन-आफ़-पावर्स  है  यानी  संसद  के  द्वारा
 असाधारण  तौर  पर  ये  सत्ता  चाहते  हैं  ।
 नियम  बनाने  की  बात  पर  केवल  औपचारिक  ढंग
 से  कहते  हैं  कि  यह  तो  नार्मल  कलेक्टर  की  सत्ता
 है--जब  कि  वास्तविकता  यह  नहीं  है।  इस
 लिये  आप  इस  पर  निर्णय  दीजिये--यदि  आप
 मानते  हैं  कि  यह  असाधारण  है  तो  सरकार  से
 कहिये  कि  पूरा  ढांचा  ले  कर  आये  और  नियम
 बनाने  की  सत्ता  अपने  हाथ  में  रखें  t

 अध्यक्ष  महोदय,  मैं  देख  रहा  हुं  कि  केन्द्रीय
 सरकार  के  द्वारा  विश्व-विद्यालयों  की  स्वाय-
 त्तता  पर,  खुदमुख्तारी  पर  तेजी  से  आक्रमण
 हो  रहा  है  और  इस  समय  तो  यह  अधिनायक-
 बाद  चरमसीमा  पर  पहुंच  गया  है  |  शिक्षा
 के  क्षेत्र  में स्वायत्तता  रहेंगी  या  नुरुल  हसन
 साहब  की  तानाशाही  शिक्षा  के  क्षेत्र  मे ंचलेगी--

 यह  एक  महत्वपूर्ण  प्रश्न  है  1  मेरा  ख़्याल  है
 इस  पर  कानून  मंत्री  साहब  की  भी  राय  ले
 लेनी  चाहिये  ।

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF,  Ss.  NURUL  HASAN):  Sir,  I  want
 to  make  a  brief  submission,  The  main
 point  that  has  been  missed  by  the  hon.
 Member  is  that  the  statutes  are  not  detail-
 edenough.  My  submission  is  this.

 MR,  SPEAKER  :  That  is  not  his  point.
 It  is  not  that  the  statutes  are  not  detailed
 enough.  The  question  raised  by  Shri  Madhu
 Limaye  as  also  by  Shri  Daga  is  this.  The
 basic  provisions  of  the  Bill  are  not  left  to  the
 Statutes.  The  Statutes  only  carry  out
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 whatever  is  lefi.  That  is  the  spirit  of  the
 basic  provision  in  the  main  Bill,  I
 have  heard  Shri  Daga  and  I  have  also
 seen  the  Bill.  In  the  case  of  appoint-
 ment  of  Deans,  Planning  Board  etc.,  pro-
 vision  is  made  in  the  respective  clauses.  It
 seams  that  everything  is  left  to  the  Statutes
 which  may  he  prescribed  later  on.  This  is
 a  departure  from  the  pievious  pattern  of  the
 Universities  Bills.  This  is  what  he  has
 mentioned.  I  would  like  you  to  note  that,
 as  regards  the  basic  principles  which  are  the
 very  foundation  of  this  Bill,  everything  such
 as  ap-ointment  of  the  Court,  Planning  Board,
 Executive  Council,  Executive  Bocy,  methods
 about  their  promotion,  methods  about
 their  terms  etc.,  must  be  provided  for  in  the
 Bill.  Anything  that  is  left  out  has  to  be  laid
 on  the  table  of  the  House,  For  example,
 in  clauses  I4,  8  and  19,  in  the  matter  of
 appointment  of  Dean  of  a  School,  Court,
 Executive  Council  ctc.  everything  is  !eft  to
 the  Statutes.  You  being  an  academician,
 ]  need  not  explain  about  all  these  things.

 PROF.  Ss.  NURUL  HASAN  :  I  beg
 to  submit  that  the  present  Bill  follows  in  its
 entirety  the  principle  which  this  Parliament
 accepted  in  94  in  connection  with  the
 Jawaharlal  Nehru  University  Bill,  that  is  to
 say,  when  you  set  up  an  entirely  new  organi-
 sation,  when  the  teachers  have  not  yet  been
 appointed,  when  students  have  not  yet  been
 enrolled,  it  a  difficult  task  vo  ensure  that  the
 normalsetting  up  of  the  university  is  uader-
 taken.  Therefore,  in  the  Jawaharlal  Nehru
 University  Act  also,  the  first  Chanceller,  the
 first  Vice-Chancellor,  the  first  Executive
 Council,  the  first  Academic  Council,  the
 first  Court  etc.  were  all  norminated  by  the
 Visitor  for  a  brief  puriod.

 MR.  SPEAKER  :  That  should  have  becn
 mentioned  here.

 PROF.  5.  NURUL  HASAN:  It  is
 mentioned,

 श्री  मधु  लिमये  :  नहीं,  यह  प्वाइन्ट  नहीं
 है  ।  आप  ने  जो  बात  रखी,  उसको  ये  समझ

 नहीं  रहे  हैं।  इस  के  लिये  ला-मिनिस्टर  को
 कन्सर्ट  करें,  यह  शिक्षा  मंत्रालय  का  मामला

 नही  है  ।
 PROF,  Ss.  NURULHASAN:  I  am

 feading  the  brief  from  the  Law  Ministry.
 I  would  like  to  remove  this  misapprehen-
 sion.
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 MR.  SPEAKAR  :  You  mean,  this  is
 just  a  temporary  measure  and  you  afe
 bringing  another  amendment  to  this  Bill
 later  on  after  two  years?

 PROF.  5.  NURUL  HASAN:  So  far  as
 the  powers  of  the  various  bodies  are  con™
 cemed,  they  are  already  given  inthis  Bill,
 The  only  thing  that  has  not  been  prescribed,
 isin  all  Central  University  Acts  that  the
 constitution  and  composition  of  the  vurious
 bodies  is  given  in  the  statutes.  In  the  present
 tase,  what  has  been  stated  is  that  the  first
 bodies  will  be  created  by  the  Visitor  and
 then  within  three  years  Government  will
 come  forward.

 SHRI  MADHU  LIMAYF-  On
 Principle  ?

 outline  ?

 what
 What  will  be  the  structure  and

 MR.  SPEAKER  :  T  will  think  over  it.
 I  will  sec  the  Jawaharlal  Nchru  University
 Act  and  later  on  tell  you.  In  the  meanwhile
 the  debate  may  continue.

 श्री  मधु  लिमये  :  आप  हमको  चेम्बर
 में  बुलाइये--मै  यहां  संक्षेप  में  बोला  हूं  ।  वहां
 आप  के  सामने  सब  अथारिटीज  रखूंगा  |

 अध्यक्ष  महोदय  :  में  भी  पिछले  25
 सालों  में  यूनिवर्सिटीज  में  रहा  हुं--ऐसी
 कोई  बात  नहीं  है  t

 SHRI  INDRAJIT  GUPTA  (Alipore).
 Sir,  this  very  interesting  exchange  which
 took  place  just  now  in  the  form  of  a  point  of
 order  raised  by  Shri  Madhu  |  imaye  will,  of
 course,  be  decided  by  you  later  on.  |  for
 myself  am  perfectly  aware  of  the  fact  that
 ther.  ar.  many  provisions  in  this  Billwhich  I
 do  consider  suffer  from  some  shortcomings
 and  imperfections.  There  are  some  lacunae
 here  which  are  quite  obvicus  to  anybody  who
 is  familiar  with  Central  University  statutes.
 ॥7  50  hrs,

 (SurrK.N.  Tiwari  in  the  Chair)
 But,  despite  all  that—although  I

 may  be  saying  something  which  is  rather
 unusual—and  conceding  all  that,  it  is  my
 opinion  that  the  highest  priority  must  be
 given  at  this  particular  moment  in  this  parti-
 cular  case,  to  the  establishment  of  this  Univer-
 sity  at  an  early  date,  and  not  allow  it  to  be
 delayed  any  further,  even  if  it  means  some
 inconvenience  for  us,  for  this  House,  because
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 later  on  T  am  quite  sure  that  the  hon,  Minister
 will  have  to  come  before  us  with  an  amend-
 ing  Bill.  Tt  can  be  argued  logically,  as  Shri
 Daga  has  argued,  that  rather  than  burden
 us  with  further  arguments  later  on,  why  not
 put  the  Bill  right  before  we  pass  it.  There-
 fore,  he  has  moved  an  amendemnt  for
 reference  to  Select  Committee  and  so
 on,  But  while  we  are  aware  of  the  short-
 comings  of  this  Bill,  while  conscious  of  the
 fact  that  this  will  have  03  be  amended  later  on
 still  I  nevertheless  plead  with  the  House  that
 we  should  now,  at  the  fag  end  of  the  session,
 not  allow  this  Bill  to  be  further  delayed  or
 carried  over  to  the  next  session.

 Frankly,  I  am  making  a  political  argument.
 Because,  the  whole  background  of  how  this
 University  has  come  into  being  is  also  sorme-
 thing  which  is  abnormal.  Just  as  the  dele-
 gation  of  powers  is  abnormal,  the  whole
 historical  background  of  the  evolution  of
 this  University  is  also  abnormal,  and  it  has
 to  be  seenin  its  political  context,  in  its  his-
 torical  context.

 I  am  sorry  that  the  Education  Ministry,
 or  the  Law  Ministry  perhaps,  did  not  take
 sufficient  pains  to  draft  this  more  carefully.
 On  that  point  T  am  critical  of  them,  =  But
 nevertheless,  I  would  say  that  if  this  Bil  is
 further  delayed,  some  politicel  complications
 are  Inkely  to  follow,  which  we  wish  to  avoid,
 Tt  will  mean  that  this  University  cannot  be
 established  uml  the  beginning  of  the  next
 academic  year.  Ht  will  mean  that  the  stu-
 dents  belonging  to  these  tribal  communities
 of  the  Hill  Area  will  continue  to  be  put  to.
 great  difficulties  in  view  of  the  fact  tha:  both
 the  Gawhati  and  Dibrugarh  University,  as
 you  know,  have  taken  a  firm  decision  that
 Assamese  Should  be  their  medium  of
 instruction,

 If  I  may  briefly  recanitulate,  this  Nill
 represents  the  consummation  of  ten  yeurs,
 long  ten  years,  of  aspirations  and  efforts
 made  by  the  people  of  this  region  to  have
 this  kind  of  University  of  their  own,  It
 was  in  963  that  four  Members  of  this  House,
 who  at  one  time  or  the  other  had  been
 our  colleagues,  our  present  distinguis  hed
 Deputy-Speaker,  when  he  was  an  ordinary
 Member  of  this  House,  coming  from  the
 region  of  Meghalaya,  Shri  Jamir  who  came
 from  Nagaland,  the  late  Shri  Fring  who  came
 fiom  what  was  then  called  NEFA  and  is
 now  called  Arunachal,  and  Shri  Keishin
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 of  Manipur,  jointly  made  a  rep-esentation
 to  the  then  Government  and  the  Prime
 Minister,  Shri  Jawaharlal  Nehru,  at  a  time
 when  demonstrations,  popular  demonstra-
 lions,  conferences  and  conventions  were  also
 being  held  in  the  Hill  Areas,  urging  upon
 the  Government  to  set  up  a  Central  University
 of  a  federal  character.

 We  must  remember  that  the  then  Prime
 Minister,  who  was  very  sensitive  in  respect
 of  such  matters,  understood  the  problems
 well  and  he  lost  no  time  in  responding  to
 these  requests.  In  963  itself,  when  these
 requests  were  first  made,  he  took  steps  to
 see  that  the  Wadia  Committee  was  set  tup
 to  go  into  this  question,  Of  course,  by  the
 time  the  Wadia  Committee  gave  its  recom-
 mendations  towards  the  लाएं  of  964  in
 favour  of  the  establishment  of  such  a
 University  with  its  headquarters  at  Shillong,
 Pandit  Nehru  was  nu  longer  there,

 What  happend  then?  As  per  the
 requirements  of  article  252  of  the  Consti-
 tution,  the  State  Legislature  of  Assam,  in
 1965,  passed  a  Resolution  authorising  and
 empowering  the  Central  Pailiament  to  put
 through  this  Icgislation.  But  there  was  no
 second  Legislature  at  that  time  to  be  found  to
 pass  a  Resolution.  Nagaland  was  there
 which  had  achieved  Statehood  in  1962.
 Nagaland,  at  that  time,  was  in  turmoil,
 passing  through  a  travail  of  fire  and  blood
 and  the  forces  there,  at  that  time,  were
 perhaps  more  interested  in  separatism  rather
 than  in  integration,  So,  the  constitutional
 requirements  could  not  be  fulfilled.

 Then,  Meghalaya  did  not  acquire  State-
 hood  till  1971-72,  As  soon  as  it  did,  its
 Assembly  passed  the  required  Resolution
 in  April,  1972.  But  in  the  meantime,  the
 Government  of  Assam  had  gone  back  on  its
 previous  Resolution  and  made  it  quite  clear
 that  it  did  not  wish  to  standby  the  previous
 stand  it  had  taken  and  it  wanted  Assam  to
 be  excluded  from  the  jurisdiction  of  this
 proposed  University.  Again,  there  was  a
 constitutional  deadlock,  Assam  had  passed
 a  Resolution.  There  was  no  second  Legis-
 lature  to  pass  it.  Nagaland,  at  that  time,  was
 not  ina  position  todoit,  When  Meghalaya
 came  into  existence,  it  passed  a  Resolution.
 But  the  Assam  Government  went  back  on  its
 Previous  stand.  So,  there  was  a  consti-
 tutional  deadlock,  Only  in  February  of
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 this  year,  ‘1973,  the  Assembly  of  Negaland
 was  in  a  position  to  pass  a  Resolution  and,
 therefore,  broke  the  constitutional  deadlock.

 This  is  a  long  and  tortuous  path  which
 has  been  taken  and  traversed  for  the  last
 l0  years  to  bring  into  being  this  Central
 University.  I  think,  the  time  has  come  now
 when  at  last  this  legislation  has  been  put
 on  the  anvil,  not  to  quibble  too  much  just
 now  on  the  imperfections  or  the  technical
 deficiencies  of  this  Bill  which  are  there—I
 admit  it--but  to  sce  that  this  University
 is  established.  |  welcome  this  Bill  from  that
 poitt  of  view  and  my  party  supports  the
 whole  idea  and  the  principle  behind  it.  T
 will  say—  do  not  wish  to  sound  uncharit-
 able—  with  all  this  historical  background.
 T  mvselfsce  no  reason  why  at  any  time  this
 University  should  have  been  named‘after
 our  Prime  Minister).  f  am  very  glad  that  the
 idea  bas  been  dropped  und  }  am  very  glad
 that  she  has  also  concurred  in  the  fact  that
 her  name  showdd  not  be  associated  with  this
 University.

 Sir,  we  have  come  a  long  way  from  those
 days  of  ‘£962-63,  At  that  time,  the  very
 concept  of  allowing  these  people  of  Hill
 regions  the  eastern  and  —  north-eastern
 border  to  develop’  in  the  shortest  possible
 time  to  full  Statehood  was  viewed  by
 many  sections  and  many  people
 in  this  country  with  varying  degrees
 of  opposition,  varying  from  the  utmost
 caution  to  open  hostility.  There  were
 friends  here  of  the  Jana  Sangh  who  in  the
 name  of  national  security,  saying  that  these
 areas  are  strategical  areas  on  the  border
 of  our  country,  raised  a  bogey  here  that  it  the
 people  are  given  Statehood,  if  the  whole
 area  is  divided  up  in  a  number  of  separate
 States  it  will  imperil  the  security  and  the
 defence  of  our  country,  and  so  on.  Now,
 we  have  come  a  long  way  from  that
 and  we  hold  firmly  to  the  idea  that  India  is
 a  family  of  peoples  with  different  cultures,
 different  backgrounds,  different  histories,
 different  languages,  and  the  task  of  national
 integration  is  to  make  all  of  them  fee)  that
 they  are  equal  partners  in  this  family,  not
 that  one  is  inferior  to  another  in  some  way
 or  the  other,  but  they  must  be  made  to  feel
 that  they  have  got  equal  opportunities  of
 growth  and  development  and  that  in  the
 caso  of  weaker  and  less  developed  arlas,
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 special  help,  special  encouragement  and
 special  consideration  will  be  given  to  them,

 I  would  say  that  it  s  now  proved  his-
 torically  that  Statehood  for  the  different
 regions  in  this  area  was  not  a  concession  as
 some  people  wanted  to  make  out,  8  con-
 cession  to  pafochialism  0  a  concession  to
 regionalism  in  the  bad  sense  it  was  a
 Positive  step  to  promote  8  national  outlook
 and  to  draw  these  people  into  the  main-
 stream  of  national  life  and  development  I
 teel  that  this  new  University,  the  proposed
 University,  can  be  another  petent  factor
 in  the  accomplishment  of  thi,  ncbk.  task
 That  ts  why  I  would  appeal  to  my  good
 friend,  Mi.  Daga_  that  he  should  not  press
 his  amendment  because  at  this  moment,
 from  the  point  of  view  of  wuonal  integra-
 tion,  from  the  politinl  comideration  of
 consolidating  this  assimilation  of  all  the
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 great  peoples  of  our  gieat  country  into  one
 family,  it  w  cf  the  highest  importance  that
 this  establishment  of  the  University  should
 go  ahead,  and  Jater  on  we  can  look  into  the
 matter  and  see  how  the  thing  can
 be  amproved  I  would  also  appeal  to  Shn
 Samar  Guha  who  has  also  tabled
 an  amendment  His  amendment,  I  think,
 at  this  particular  moment  .

 MR,  CHAIRMAN  Would  helike  to  con-
 tinue  tomorrow  7

 SHRI  INDRAJIT  GUPTA  I  can,  if  you
 like

 MR  CHAIRMAN  Please  continue
 tomorrow  The  House  stands  adjourned  to
 meet  tomorrow  at  I[  00  a  m
 8  00  hrs.

 Ti  Lok  Subha  then  adjourned  ull  Eleven
 of  the  Clack  on  Wednesdar,  May  9,  1973)

 bansahkha  19,  995  (Saka)


